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(b) No, Sir. The review of the cases
of Central government employees for
retention or otherwise in service after
attaining the age of 50/55 years and their
premature retirement in public interest is a
continuing process. The rules in this behalf
have been part of the service conditions for
several years.
part (a) of the Question was misleading and
did not correctly report the statement
made by the Deputy Minister at the Indian
Institute of Public Administration. This
position was immediately clarified through
a press note and the Indian Express itself
published a partial clarification in its issue
dated 16.10.85. The Deputy Minister had
made no reference to mass dismissals or to
the Supreme Court judgement. He had
clearly stated that it was the intention of
the government to invest the Civil Service
with authority and status so that it would
be an effective instrument for implementing
governmental policy,

(¢) Prcmature retirement of Govern-
ment servants under Rule 56 (j) of the
Fundamental Rules is not a punishment
and no civil consequences follow thercfron.
1t is, therefore, not necessary to serve a
show cause notice on them before retiring

then: under this rule.

[ Translation] _
Acquisition of High Technologies

480. SHRI KALI PRASAD PANDEY:
Will the Minister of DEFENCE be pleased

to state :

(a) whether it is a fact that Indian
Forces in their defence preparedness are
experiencing .want of high technology and
whatever technology they have is defective;
and

(b) if so, action taken by the Govern-
ment to acquire high technologies and
remove the other defects/deficiencies ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT (SHRI

ARUN SINGH) : (a) No, Sir.

(b) The defence preparedness of the
Indian Forces is 'constantly reviewed and
suitable action is taken, whenever consi-
dered necessary, to acquire high technology
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and to remove observed deficiencies in
order to upgrade performance, so as to
ensure that highest state of defence prepar-
edness is maintained at all times.

[English]
Inflitration of Foreigners from Bangla-
desh to Orissa

481. SHRI ANADI CHARAN DAS :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether itisa fact that a large
number of foreigners from Bangladesh have
crossed over to Orissa in recent years and
have mixed up with local people ;

(b) if so, what is their actual number;
and .

proposed to detect these
scnd them back to

(c) steps
forcigners and
Bangladesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a) to
(¢). Informatoin is being collected and
will be laid on the Table of the House.

““Action Plan on Forests Evolved by the
International Experts IPanel of the
World Resources Institute

482. SHRIMATI] KISHORI SINHA :
SHRI RAM SINGH YADAY :
"Will the PRIME  MINISTER be

pleased to state :

(a) whether Government have seen
the Action Plan on forests evolved by the
international experts panel of the World
Resources Institute ;

(b) if so, whether Government. have
accepted its recommendations in so far as
they concern India ; and

(¢) if so, action intended to be taken
on these recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) The
Government have seen the Action Plan of
the World Resources Institute.

(b) and (c¢c). The Plan
examined.

is being





